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0A 740/94. Ot. of Order:29-5-94,

(ORDER PASSED BY HON'BLE JUSTICE
SRI V.N.RAO, V.C.).

* #* *

The applicant was suspended by order dt.28-2-34,

as a charge sheet was filed against him and some cothers
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Majistrate, Uarangal) for the offencefunser section 302
read with 10?/and 202 read with 32 I.P.C. It is stated
for the applicant that there is no evidence against him
. : L 2N ,

and without applying theiz mind, concern authority
passed the impugned grder ae£?uspension.
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2. It is not for the cancern authority to decide as
to whether it is a matter of discharge or not and that is

within the purview of the Criminal Courts,

Je But the learned counsal for the applicant is

relyding upon instruction No.1 under the heading of

Analyais and Comments on Part Il-Suspension (vide page=77}

of Railway Servants Oiscipline & Appeal Rules, 1968 by

M.L.Jand, third edition-1983/and it is as under :-

"No Railuay servant should continue
under suspension for more than 4

monthas without the case being referred
to a higher Authority and without the
specefic approval of higher Authority.”
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The period of four months expired on 27-6-94. Hence the
Respondent No,1 is directed to refer the case of the

siuspesngion of the applicant to the higher authority, within
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concerﬁﬁhighar authority haﬁ to dispose the matter expe-
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receipt of communication from Respondent No,1. It is also
apen to Fhe applicant to make a répresentation as aqgainst
the order of suspension.to the Divisional Commercial
Manager i.e. the authority above Respondent Ne.1. It is
naadless to say that if auch a representation is made,

the Divisional Commercial Nanageﬂvas to dispose ths same

according to rules.

4.  The 0.A. is ordered accordingly. RNo costs.\\
(R.RANGARAJAN) (V.NEELADRI RAD)
flamber (A) Vice-Chairman

Dt. 29th June, 1894,
Dictated im Open Court,.
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/ Dy.Registrar(Judl,)

Copy tos-

1. The Assistant Commercial Manager, Catefing, Sanchalan Bhavan,
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South Central Railways, Secunderabad,

The Divisional Railway Manager, Commercial Branch, Catering,
South Central Railways, Sanchalan Bhavan,Secunderabad,
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The General Manager, South Central Railways,Rail Nilayam,Sec'bad

One copy to Mr.N.Krishna Rao, Advocate,C.A,T,.Hyd.
One copy to Shri V,Bhemanna, aC for Rlys,

One copy to Library
One spare,
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IN¥ THE CENTRAL ADLINISIRATIVE TR BUSR,
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PEL [OM'DLE MR.ALN.Q RTI : MEMEER(A)

THE HON'ELE MR.T .CHANY mﬁux ZUDL)
AKD r

THE lH0J'BLE MR.R.RANGARATAN

-Dated:a?— 6-1;94. .

ORDER/JUDGHENT 3

(1)
B
.
e
V)
b
S

. Mo Rt/ Con, WO ™
in,

0.A.No. V,% 0/4}79 .
RO , ~ {d.p

. ’ _ Adnitted and Interim Directjons r
N . : {
Hllowed :
Disposed of with directiona_,f’zef///i
Pismissed. _
- Dismisged as withdrawn
Dismissed for default,
" Re jected, Oxgered. 7
. No order as %o COSEQJ;/”////
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